No. GAD (CC)1(A)30/2008 i

Government of Himachal Pradesh
General Administration Department

(Confidential & Cabinet)
From

Virbhadra Singh,

Chief Minister, Himachal Pradesh.
To

The Secretary,
Himachal Pradesh Vidhan Sabha,
Shimla-171004.

Dated: Shimla-171002 the A tMApril, 2015.

Subject:- Introduction of Bills in the current session of H.P. Vidhan Sabha.

| have the honour to give notice-ef my ifitention to introduce the following
Amendment Bills in the current session of Himachal Pradesh Legislative Assembly:-
1. The Salaries and Allowances of Ministers (Himachal Pradesh)
Amendment Bill, 20135.

2. The Himachal Pradesh Legislative Assembly Speaker’s and Deputy
Speaker’s Salaries Amendment Bill, 2015.

3. The Himachal Pradesh Legislative Assembly (Allowances and

Pension of Members) Amendment Bill, 2015.

The recommendation of the Governor under Article 207 of the
Constitution of India for its introduction and consideration of the State Legislative
Assembly has been obtained.

I am. therefore. to request you to obtain permission from the
Hon’ble Speaker to include the aforesaid Bills in the list of business for introduction,
consideration and passing the same in the current session.

Three authenticated copies of aforesaid Bills along with Principal

Act are enclosed.

Encls. As above.

\
Yours fhithfully,

u‘lj__,
(Virbhadra Singh)
Chief Minister,
Himachal Pradesh.
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AUTHORITATIVE ENGLISH TEXT

BILL NO. 13 OF 2015

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) AMENDMENT BILL, 2015

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY )



THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) AMENDMENT BILL, 2015

ARRANGEMENT OF CLAUSES

Clayses:
1. Shorttitle.
2. Amendment of section 4.
3. Substitution of sections 4-B and 4-BB.
4. Amendment of section 5-A.
5. Amendment of section 6.
6.  Substitution of section 6-A.



Bill No. 13 of 2015

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) AMENDMENT BILL, 2015

(As INTRODUCED IN THi: LEGISLATIVE ASSEMBLY)
A

BILL

Jurther to amend the Himachal Pradesh Legislative Assembly
(Allowances and Pension of MembersjAct, 1971 (Act No. 8 of 1971).

Beitenacted by the L'eéislatiw;}\ssembly of Himachal Pradesh in
the Sixty-sixth Year of the Republic of India as follow:-

1. This Act may be called the Himacha] Pradesh Legislative short i,
Assembly (Allowances and Pension of Members) Amendment Act, 2015,

5 2. Insection 4 of the Himachal Pradesh Legislative Assembly Amendment
(Allowances and Pension of Members) Act, 1971 (hereinafier referred to ag ©f section 4.
the “principal Act”), in sub-section (1), in clause (ii) for the words “one
thousand”, the words “one thousand five hundred™ shall be substituted.

3. Forsections 4-B and 4-BB of the principal Act, the following Substitution
x 2 pate of sections
10 section shall be substituted, namely: it
“4-B. Constituency, Office and Computer/Data Entry Operator -
allowance.- (1) There shall be paid to each member a constituency
allowance at the rate of sixty thousand rupees per mensem.

(2) There shall be paid to each member an office allowance at the
15 rate of ten thousand rupees per mensem.

(3) There shall be paid to each member an allowance at the rate of
twelve thousand rupees per mensem to engage Computer/Data Entry
Operator on co-terminus basis.”.



2

li{ﬂem!mem 4. In section 5-A of the principal Act, for the words “three

oA om thousand”, the words “five thousand” shall be substituted.

Amendment 5. Insection 6 of the principal Act, in sub-section (1) and second

of section 6. nroviso, for the words “seventy five thousand”, the words “two lac” shall be
substituted.

Substitution 6. Forsection 6-Aof the principal Act, the following section shall

orscetion e substituted, namely:—
“6-A.Free transit facility by railway or by air or by State Transport
Undertaking to ex-members.—Each ex-member shall be entitled
to travel at any time by railway or by air or by State Transport
Undertaking by any class within India alongwith his spouse or any
person accompanying Him to Jook after and assist him during travel
and shall be entitled for the reimbursement of actual expenses so
incurred on production of tickets of such journey performed, subject
to maximum of one lac rupees in each financial year:

Provided that the aggregate amount payable for the journey
performed by railway or by air or by State Transport Undertaking
in a financial year shall not exceed one lac rupees.”.

10



STATEMENT OF OBJECTS AND REASONS

Due to sharp increase in the costof living and the considerable expenses which the Members
of the State Legislative Assembly as a public representative has to incur on account of various
demands of the public life, there has been persistent demand for the revision of their existing
emoluments and the Members Amenities Committec has recommended to enhance allowances
and other perquisites of Members. As such, it has been decided to accept the recommendations
of the said Committee and to enhance Daily Allowance of members from Rs. 1000/- to
Rs. 1500/-and to enhance existing limit for reimbursement of expenses incurred on account of
free transit facility from Rs. 75,000/~ to Rs. 2,00,000/-. Further, each member shall be entitled
to an allowance of Rs. 12,000/~ per month to engage Computer/Data Entry Operator on co-
terminus basis. In the case of ex-members, now the limit for reimbursement of expenses incurred
on account of free transit facility shall be one lac rupees instead of Railway tariff of twenty thousand
kilometres. This hasnecessitated amendments in the Himachal Pradesh Legislative Assembly
{Allowances and Pension of Members) Att, 1971,

This Bill seeks to achieve the aforesaid objectives.

(VIRBHADRA SINGH)
Chief” Minister.



FINANCIAL MEMORANDUM

Clauses 2 to 6 of the Bill, when enacted, will entail additional recurring expenditure out of
the State exchequer to the tune of Rs. 3 crore per annum approximately.

MEMORANDUM REGARDING DELEGATED LEGISLATION

|

RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLE 207 OF
THE CONSTITUTION OF INDIA
(GAD File No. GAD-C —(D)5-1/2015)

The Governor of Himachal Pradesh having been informed of the subject matter of the
Himachal Pradesh Legislative Assembly (Allowances and Pension of Members) Amendment Bil,
2015, recommends, under article 207 of the Constitution of India, the introduction and consideration
of the Bill in the State Legislative Assembly.



THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) AMENDMENT BILL, 2015

A
BILL
Jurther to amend the Himachal Pradesh Legislative Assembly (Allowances and

Pension of Members) Act, 1971 (Act No. 8 of 1 971).

(VIRBHADRA SINGH)
Chief Minister.

(DEVENDER KUMAR SHARMA)
Principal Secretary (Law)



EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH
LEGISLATIVE ASSEMBLY (ALLOWANCES AND PENSION OF MEMBERS)
ACT, 1971 (ACT NO. 8 OF 1971) LIKELY TO BE AFFECTED BY THIS

AMENDMENT BILL
Sections :
4. Travelling Allowances.—(1) subject to such conditions and limitations as may be

imposed by rules made under this Act, there shall be paid to each member:-

@)
(1)

(iif)

such travelling allowance as may be prescribed,;

a halting allowance at the rate of one thousand rupees per day for each day of
attendance at a meeting of the Assembly or committee or in respect of journeys
undertaken under the orders of thé Speaker for any other business anywhere
connected with his duties as a member:

Provided that if a member has been ordered to absent himself from a meeting or
meetings of the Assembly under the Rules of Procedure and Conduct of Busincss in
the Himachal Pradesh Assembly for the time being in force, he shall not be entitled to
get allowance for such period of absence:

Provided further that amember shall also entitled to halting allowance,-

(a) where he arrives for attending a meeting of Assembly one or two dates earlier to
the date on such meeting, or departs from the place of such meeting one or two -
days immediately after the date on which the Assembly is adjourning sine die
for such one or two days, as the case may be, of arrival and departure; and

(b) where he arrives for aitending a meeting of a committec one day earlier to the
date of such meeting or departs from the place of such meeting one day
immediately after the conclusion of the business of the Committee, for such one
day of arrival and departure;

Anincidental allowance at the rate of five rupees for the day of departure from and
an incidental allowance at the rate of five rupees for the day of arrival at the usual
place of residence of the member when he leaves his usual place of residence to
attend a meeting and returns thereto after the meeting.



Explanation-I—Halting allowance shall be admissible to a member for each day of such
arrival and such departure irrespective of the time of arrival and departure.

Explanation-II.—A break of less than four days between two successive meetings of the
Assembly or Commitiee shall be deemed to be a day or days of attendance for amember, who
does not leave the place of the meeting during such break:

Provided that nothing in this section shall entitle any member to travelling xo00000cx allowance
if such person ordinarily resides or carries on business at any place within eight kilometres of the
place at which his attendance is required in connection with his duties as member.

(2) A member who docs not wish to draw the halting allowance at the rate of one
thousand per day as provided in sub-section (1), shall be entitled an allowance at rate of twenty-
five rupees for each day during any period residence on duty from the 25th day of January, 1971,
till the dissolution of the existing Assembly and in such case the provisions of clauses (ii) and (iii) of
sub-section shall not apply.

Explanation-].—For this purpose of this sub-section “period of residence on duty” means
the period during which a member resides at a place where a session of the Assembly or a sitting
of the Committee is held or where any other business connected with his duties as such member is
transacted, for the purpose of attending such session or sitting or for the purpose of attending to
such other business, and includes, except in the case of a member who ordinarily resides at a place
where a session of the Assembly or a sitting of the Committee is held or where any other business
connected with his duties as such is transacted-

(i) incaseofasession of the Assembly, a period of such residence, not exceeding
three days immediately preceding the commencement of the session and a period of
such residence, not exceeding three days, immediately succeeding the date on which
the Assembly is adjourned sine die or for a period exceeding seven days; and

(ii) 1inthecase of a Committee or any other business, a period of such residence, not
exceeding two days immediately preceding the commencement of the business of the
Comnmittee or other business and a period of such residence, not exceeding two
days, immediately succeeding the conclusion of the business of the Committee or
other business.

Explanation-II—Daily allowance shall be admissible to a member for each day of residence
on duty irrespective of the time of arrival and departure.



4-B. Constituency Allowance.—There shall be paid to each member a Constituency
allowance at the rate of sixty thousand rupees per mensem.

4-BB. Office Allowance.—There shall be paid to each member an office allowance at
the rate of ten thousand rupees per mensem.

5-A. Water and Electricity Allowance — Every member shall, on the production of actual
payee’s receipt, be entitled to the reimbursement of the amount of electricity and water charges bil
paid by him subject to a maximurm of three thousand Tupees per mensem.

6.  Free transit by railway or by air or by State Transport undertaking.—(1) Each
Member during the term of his office shall be entitled to travel at any time by railway or by air or
by State transport Undertaking by any class within or outside the country along with his family or
any person accompanying him to look after and assist him during travel and shall be entitled for the
reimbursement of actual expenses so incurred on production of tickets of such journey performed,
subject to maximum of seventy five thousand rupees in each financial year.

Provided that the member while on official tour shall also be entitled for the reimbursement
of actual expenses so incurred by his family or any other person accompanying him to look after
and assist him during travel by air or by rail or by public transport on production of tickets for such
Jjourney performed.

Provided further that the aggregate amount payable for the journey performed by railway
or by air or by public transport in a financiat year shall not exceed seventy five thousand rupees.

Explanation.—For the purpose of this sub-section, expression “family” shall mean the
spouse their unmarried son(s) and daughter(s) including unmarried adopted son and daughter.

(1-A) Each Member shall be entitled for an advance not exceeding rupees ten thousand
on his request to undertake such journey and the advance so paid shall be adjusted before the
closing of financial year, failing which the entire advance shall be recovered from his salary and
allowances in lump-sum. '

Explanation.—For determining the aggregate amount so incurred on such journey under
this section, the amount so incurred in the same financial year by journey performed by railway or
airunder section 7 of the Salaries and Allowances of Ministers (Himachal Pradesh) Act, 2000, or
under section 10-A of Himachal Pradesh Legislative Assembly Speaker’s and Deputy Speaker’s
Salaries Act, 1971 shall be taken into account,

(1-B) Each Member shall be proyided with twao free non-transferable passes which shall
entitle him and his wife or any other person accompanying him to look after and assist him to travel



atany time without payment or fare and passenger tax thereon by any public vehicle of the Himachal
Road Transport Corporation.

(2) The free passes issued to amember under sub section (1) shall be valid for the terms
of his office and on the expiration of such term these shall be surrendered by him to the Secretary
of the Himachal Pradesh Legislative Asserubly.

(3) Nothing in this section shali be construed as disentitling amember to any travelling
allowance to which he otherwise entitled under the provisions of this Act or rules made thereunder.

6-A.— Free transit facility by railway or by air or by State Transport Under taking to ex-
members.—An ex-member shall be entitled to travel by second class air conditioned railway
coach, at any time, any railway in India, as per current coaching tariff, issued by the Government of
India, Ministry of Railways (railway Board), along with his spouse or any person accompanying
him to look after and assist him during travel and shall be entitled for the reimbursement of actual
expenses so incurred on production of tickets of such journey performed :

Provided that the aggregate amount so incurred on such journey, in any financial year, shall
not exceed the amount of railway tariff payable for fifieen thousand kilometres journey performed
by second class air conditioned railway coach:

Provided further that an ex-member and his spouse or any other person accompanying
him to look after and assist him may travel by any air conditioned railway coach against this
reimbursement:

Provide further that journey may also be performed within India by air or by public transport
by an ex-member and his spouse or any other person accompanying him to look after and assist
him during travel and in that even an amount equivalent to the expenses incurred on such journey
shall be reimbursement to such ex-member on production of tickets of such journey and the
amount so reimbursed shal! be adjusted against his entitlement to travel by rail:

Provided further that the aggregate amount payable for the journey performed by railway
or by air or by public transport in a financial year shall not exceed the amount payable for twenty
thousand kilometres by second class air conditioned railway coach.

!
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